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CEMTRAL ADMINISTRATIVE TRIBUNAL, PRINCIFAL BENCH
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1. General Manager, Telescom
Faridabad Telecom District
Sector 16, Mear Sangam Cinema
Farigabad, Harvana
2. Secrstary
Deptt. of Telecommunication
Sanchar Bhavan, Mew Delhi .-  Regpondents
(By Shri R.P. Aggarwal ,  Advocats)
ORDER (oral)
Applicant has fFiled this 08 under section 1% of the
Aaministrative Tribunals sot, 1785 challenging the

z Brief facts of the case, ag stated by the applicant,
are  that while he was serving in  Telecon Separtment,

1 ohis wife visited a relative at

Wwoalong wit

Rajinder Nagar, Mew Delhi on S0.1.77 when all of a
sudden  his wife became unconscious and he took her to
Zir Ganga Ram Hospital (SGRH, for short) being near to
the place. .Aft&r first aid, some tests were praescribed
in  SGRH. He was told that his wife had been diagonised
&s  having cancer and the doctors advisaed that his wife
should  be  admitted +o the nospital  immediately  foi
tirea and  asccordingly  she wWas  admitted as  an
SMErgancy  case., She  was treated from 14.2.97 to

SNT > D)

27.2.77. Fo this treatment, applicant incurred an




tted the bLI11 to R-1
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amount of R . 50,5735. e

equesting him for reimbursement of the aforesaid amount

)

s claim foi

[

paid oy him to  the nospital. H

relmbursemsnt  of the medical expensss has besen rejected
Dy the |“¢yunupﬂt8 and  hs is before this Tribunal
seaking directions to quashn the impugned orders passad

' Lo

by by R-1 and further directions to the respondasnts  to
make  payment  of  the medical bill to the tune of
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family may receive treatment for all
ier than 7B, Cancer, PRolio and Mental

diseases) Ffor which treatment is provided under the

district/state but wit v India, provided the treatment
outside the district/state s recommandsd by the

authorised medical attendant and countersigned oy the

CHMO of the district if the treatment is to be unaartaken

aiitside  the district or by the Chief admn. Madical
OFFice: of the State if it is to be undertaken outside
the State. In  emergent cases involving accidents,
serious nature of dissas s@, stc. the persons on the spot
may  use  thelr discretion for taking the patisnt for

treatment in a private hospital in case no government or

recognised hospital is available nearer to the private
nospital. The controlling authority/departnent will

cgecide  on the merits of the case whather it was a case
of  real emergency ne essitating admission in a private

;Jundr"nti%, Govairnmant

l'»"

institution. ARcocording to the e




Seconaly, the

Delhi/Delni for  treatment of cancer. It is stated by
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184 peen  considered and it was  Tound  that the

] d A

sxpenditure  incurred didg not qualify for  reimbursensnt

b

on the  ground  that  he haa sought  the  treatment at

Ao Loy oy IR N LR TP RPU ')
t e Governmeant

reimbursesment  on the grounds of emergency which iz not
vtiated by the deocuments of the hospital attacnsad

With the claim papers Sl tted to the departmant.

I
ot

have further stated that the OPD card mentions

for squamsus cell  carcinoma had

been done on 2.1.27 whereas the patient, as stated by
the was taken to Dr. (Mirs.) Indranil Gangulil

A BL.1.97.  The OPD card also records that the patient
Las been  referred by Db, Bhattl ana that ultra sound

done on $5.1.%7. The card also

sxamination

des that the patient had been admitted for contirol

of  BR  and diabestes and PAC and it is  ohog  again

reiterated that the applicant iz putting forth

AT SR SRS E- S . ot o . U T N TS F oy ke

misleading statemants Fai from Che trutn ana Tne facts

PR P ron gy e o . e RS A O PRt - SRR | b wre 3 2o e S L.

AN Ui Casa. In view of the afoirgsald SUDMISE1IONS, the
o o - PRV P B ERAN o g o T gmgn

08 has no merit an i liable o D& JISMLISSEU.

martia
1

the arguments, learned counsel Tor the apolicant draw my

attention o the judgements of Punjab & Haryana High
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